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ORDER

Kumar, appearing in person.

in person submits that

all

the

UPON hearing the counsel the Court made the following

State



Governments thyt IfiVEtlﬂeAWanN in pursuance to the

order dated 07.09.2020 passed by this Court. He submits that
except Punjab and Odisha, no other State has given details of the
steps taken by them.

Dr. Ashwani Kumar, the petitioner in person, submits that all
the State Governments be directed to issue necessary MoP
incorporating the directions issued by this Court regarding two
Departments i.e. Health Department and Social Welfare Department.
He says that incorporating the directions in the MoP shall serve
greater public interest and purpose.

We grant three weeks’ time to all the States to respond to the
suggestion given by the petitioner in person.

Dr. Ashwani Kumar, the petitioner in person, further submits
that in order dated 04.08.2020, this Court directed that priority
with reference to admission be given to the elderly people in the
Government hospital only whereas priority in admission to the
elderly people should be given in all private hospitals as well
since it 1is mostly private hospitals which cater most of the
population in the country.

We direct that the priority with reference to admission
contemplated in order dated 04.08.2020 to the elderly people should
also be given in the private hospitals.

List the matter after four weeks.

(MEENAKSHI KOHLI) (RENU KAPOOR)
ASTT. REGISTRAR-cum-PS BRANCH OFFICER
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